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TarInIcATIc

I, .CoBatra, s/o Sri H.l.Patra, ¥fm azed about
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s

Sated 1 &7- (- 70 Simature of the
Annlicant
Luclmow ( 2 C Batra )
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. UNION IS STRENGYH Tel.

30352174
382418
Res. 391352

~ _ All India Defence Accounts Association((.B. Pune)
[GROUP §I° <C° & D’ EMPLOYEES)
© ' HQr OFFICE - ‘
OAD RES|DENTAL COMPLEY PINTO PARK, DELH] CANTT-110010

(Recogs ised by Govt. of India)
Affiliated fo National Confederation of Central Govt. Employees & Workers. New Delhi

Otf.

President Secrélary General
B 2. Tyagi : o . J. Varghese
. X - , e
V)A{DAA/HQT/LTD(A“DJ oval /2 Date......... .J'/O .....

’

Q
»
[l

Shri C. Lal TDAS

CDA
Lucknow -

Sub : APPRCVAL OF BLRANCE ASSOCTATION
AT C.D,A. LUCENOW. .
Dear Sir,

I am glirected to convey the apnroval of this Hqrs bcdy
to the Branch Acscciation at CDA Lucknow consisting of :-

¥
1. Chairman - Sh. N.C, Pandey.
2. T ice-Ghairman - 'Sh. Pamjget °
3 Gen. Secy. - Sh. ¥.D. Mishra -
L. Joint Secy - 'Sh., R.C. Batra,
€. ~  Org. Secy - Sh.DR. Kobhli
G office Secy - Sh. Rajendra Srivestva.
7. Treasurer - St. F.L. Bhardwaj
8. MEMBERS : 2} Sh. .. Shemma
b) Sh., Y.X. Joshi
c) sh., G.,P. Srivastav
(/ d) Sh. J.F. Shukla
C,/l,/’ e) Sh. K.,C, Srivastav
P> ) Sh. Bhura Sinrh
ol C/W ) @ s

@ QN Fnclosed find a Nominal Roll of 108 members.

You are requested to co-operate with the above body
for solving the staff problems in your organisation.
¢ with regards,
Copy to:- CGDA,West Block,-V
Rx Puram, New Delbhi . -~ qu Fincerely,

- Sh. K.D. Mishra, 3y %in\((}?{ESE) ‘ .

GenysSec BHCERBOYY .
All Conmunications may please be addressto: Secy.General B. & VARGREST.
Yhe Secretary General, A.l. D, A. A. HQr Deliyeeretary Goneral

1t DAA, .8,
32, KIRBY PALACE, DELHI CANTT-nof}‘a_ (an‘;m""“"

C o ' . - e e o PP e st e
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OA No - 7 o }
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: CONFIDENTIAL | S _
o N “ NO.AN/L/1020D/Misc/Lko
/97\ ;Z OFFICE OF THE C.o0.A.LUCKNOW
n . DT. 19/5/90
o S -

M.MOEANDUM

SUB3S DISCIPLINE ESTT 4
Pleage state within 3 days of the receipt of this communication
€s to why disciplinary action may not be taken against you for the
following serious acts of misconduct on your part which constitute
acts unbecoming of a Govt. servant, : :

2] ’ :
2o It has been observed that while baing on the gstrenqgth of the
Local Sub Office you arranged to collect some emplayees on tha force
noon of 7/5/90 from the Office of the PAD (ORs) AMC Lucknow and brought
them to the Main office and when Shri LeJ.Varghese was entaring the
Myin Office at about 1,15 PM, you alongwith the employees of the PAO
(ORs) raised glogana and thus tried to digrupt the smooth functioning

of the office, I

3o QYou alorngwith the imployees of the PAQ tried to stop'fhe :
vehicle at about 1.45 PM in which thg Addl ,CGDA (Inspection) and the
LEDA were going for lunch, : |

4o - You elongwith ths ¥mploy. s of the PAO forced th. A~T(AN) to
pay full salary to Shri Jhabbu Ram,Paon working in the offic. of the
LAU(A)Lucknow whil: he was no: entitled to full Pay and Allowances for
4/%0 without regularisation of his absence and vhile he wvas refusing t¢
recaive Pay and Allowancas for the reriod he was present,

S . ©Alongwith the employ=es of the PAO you participat.d in the
unauthorised gate mr eting addrussed by Shri E.J.Varghese =t about

2 PM which was held in the Parking space outside the inner gate but
inside th: open entrance to the offica while permission to hold such a
meeting had besn refusad vide this office letter no.AN/1/6017-1I

d:\it&d 7/8/900 .
6. In case your reply is not received within 3 days of th- receit

of this lettedr, it may be prosum.d that you havq nothing to may in :

your defenca,

“ A0 (ADMIN)

Shri DCIBARra, 0N
{(34¢2208)

Q70 e A0 (MTS) T.) ’i:.i:.”i‘.“',

0T C. 0
°@c\ﬂ\’ %
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WIS CATAL CCTTICIL T o DEMAC, psCnTs LTI

P.22 II0C o 4G e 68/6/90

SUBCLCY ¢ IJISCITLIIS DL ogan

Qe o000

“he explainatior dated 16.3.90 submitted by Sri

] C Batra, ar Audiuob,dcﬂo”” £3CCR28 with reference to
this of"iee Iemorundum /w/ioﬁo,/' sc/u“o dated 1C/5/90
nas bteen examined ard ourf vsatlisfrotory, Accordingly he
has been treated as Llcs-lon for 7/5/80 uit'out nay and
allovarces constituting bhreal: in servi Zce due to non-
nerforirance of office vzorlt Throushovt the day and for the
follovin: misconducts--

i) ‘or arranzing to collzet soe IL.Cs emloyees to
creat trouble in the . ain cffice on 7/5/90,

ii) Por shoutin- slogans in the office during office
houvrs vhen Sri 5 J Varzhese aenterod the lain office,

iii) or detairing the veh’ecle of the J3: &n *the office
for a couwple of nirvtes,

iv) or forcinz the .iC (aT) to 1lstve f-structions to the
=20 (A) for paymert of the full -py cnd allovances
to 3ri Jhaboo ?ﬁm _oor V“o U?B ro¥ o titled for full
? & as as for 4/20 for v'ant of re-mlerisation of his
ahsence,

v)

Jor atterding unavthérised c¢ate rocetir-g ir the parik-
inc area beyond the lu~ch hovrs,

To Al/I/10200/:ise/Li0
Dated ¢ 68,6000 S¢/xx
S0 ‘(n -)

Copy %o :~ 1. "hecCJ‘; (Icrl.,‘o'*s) ‘,1‘_451_1 2bad.2conies
2, 110 (3) Cy:

ort allaha®ad.2 copies « Cre cony
of the Part I CI to be handed over to the
iﬁcivldbnl cor.cormed,
3, 1AC ( ) suelcov
4o ALL 3rou_s ard cection
5, Personal cese Tile

Zo &2 Tlask wlder
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Pl .ase state within 3 days of the reeeist of tiis
c.olLication L2 tudwhy Cioel linury avcion s .ould ot be
;o serious acts of Ldscondict on

wualnst you seor the following
s uaboeo

constitute acts ual winyg ©f a Govt.serv:i..i.

your ort we.ich

at sbuout 5.50 .0 . you alongwith some
CRRC txied to stop the
S ce.,

oving cut of the cifi

Ze “ On 15.5.90
e.loyses of the 2.0 (Ciig, e
of the Cua wiil: he was

.ot succeed to stop te veliiele o 1

Y5 TS AR

vihiclie
3. when you could

A
Lo, you alongwilth otiers Shia £ Slogans agadnst the it i o
and toe CJD.JA. . A

- &)
e Thereafter you alon witli thors :f the 2508 asselis! @’

L.

outside the residence of tiie DA at wsout 6.30 PM . om

Shacd ..fﬂ?andcy bDeing infomed Ly the CUA to meet him in i

cxiice at 10 &l ghe followin,, sy, you wlonjuith others ac..in
aisd slogons osutside the residonce of the ZUA before

H

dicpercing.
[ 4 .
In cege your riply 2o uce recodved within 3 Qays i
45 A BN SRR A

Lay Lo presuaet bt

reoel t ﬂL thia laxt:x, L'y
2ELICE
2.2 72 0 : /
L 7Ll G
t‘. (3}5;:3)— %

the
n;t¢ia oosay in _our Jefuw
1

©

To

3hri R.C.BATRA, SA
(&/c no.8300223)
0/C RAOC MZS LUCIK AT

[#]
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OFFICE OF THi COUITROLLER OF DEFEI'CE ACCOU:"TS LUCKOW
PART II CO 110. 460 Dated: 1</6/90
GUBJECT: DISCIPLI{IE DAD ESTT
The exwplconation dated 23/5/3. submi:tted by Sari R.C.
rcySriAuditut, Account 0,830022C7 vith reference to this
cECn Laman oWt N0 N /T/Y02UD i/ o e 21,0 /50 ies been
< dne auer found unsatisfactory. Accordiagly he has been

treatt ~s bles—i; for 15/5/90 vitheout Pay a1 o )!owoances conse

titulis, break ih service for the followip

cats of

{1) For attempting alongvith some ewploye .3 o
to stop the vehicle of the CDA wuiic L s
out of the office in the cveaing v w o 1 ...
the vehicle earlier in the fore-oc .. .0

as e left abruptly earlicr thin gobhedul

cussion at the Commard :leadgu:r. i ..

(1i) Thereafter for shouting sloga:& ... .1. = ¢
and tiie C.D.A.

(111) Later on for shouting slocais sutsi : v
the C.D.A.

110 .All/I/1020D/i115C/LKO i

Diteds 14/6/90 vl

Cop&dto t—

R

« 1he CCDA(Pensions)Allahabg.?-? copies,

2. e LaC(5)0D Port,Allalebald-2 copics-Cne
OO to be handed over to the individual o

Jo Tne gLA MMahImd gy, P ) Vv

"o all Grungs 1a all Sectd sn

5. Pulisiaul case file

Lo LG T sk holder.,

Ml ke

=

tiscoducti-

£ e PAOS

W IOV L g
plan to stop
oyt sucenod
for Cis-

by ftice

cacy fothe Tort [

nrerned,

hfic (o)
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Tt hme benrr decideld Lo ftrorafer the foltovirg
irdividuzals on aw“vlstrative ~opre Te Ufhhk e adiate
etfect
Sl ame, Tade & C27ico Trow uhfe™ o %o vhich
‘o /2 7o Tracelered
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~ Luclcow

@6{4’“@ Sne CM%«T‘- mugma cd et ons
V?)A/WA ¢ me 79/\6 ‘a %O‘)\w )
T From 3 Sri-R.C,Batra, Sr SZesiEil Nodo

C-4/1 Vive& W har AUV EIESEN cu‘ll%
. Luclknod Cantt

‘ § 6 /W
UTO ‘ i .
The C.UD.DA ' )-\

Subject 1 APFCAL ACAINC? PUNISHMUHY APRANBFER

Siy b : :
’ Mst respectfully. I mubmil: my zypenl againvst

the order of pwishrent, treatiny 7:5.90 as Dies~Nen
Canstitutinly breal in sorvice, [ijpTyEeridy <perioning
ondyTherrlesr—se pw I LTOT I Byl T TR T VR o2y
pazsed by D.C.D.A Luclovw vide his order d_at?d 86490
ard also,agalust the tranfer order dated 5/8/90, passed
by the same authority. The follov'ng growds of appeal
may kindly be considered by your honour judicially and
sympethetically,

1o hat ot 10,5.00, ‘I:\.'.xs sarved wii:h'a confidential
off'ice memo directing me to reply certai& allegaticns,
._‘ghich Mere; 1, That I arranged to collex.t gcome emplovess

and tried to disturb smoth Vorking of the office, 2
that I tried to stop CM'z cer at lmeh tims, 3¢ X
forsed AD (AN) to pay {12l ualavy to-Sri Jhabbu Rax 11D
partlcipated in Gate meetiﬁgal

2o - That es oll thess charges Were falge, I replied

and submltted uy explgiration and I specificelly stressed
that I ar- a dedlcated Govt servert and I cannot asscelate
myself in activities as alleged. | -

£y :\ .
2, - That wy explanentiocm was hold none-sgatisfactory

‘dithout giving any reasons. In {ho normal ecourse When

a Govt servant denies allegaticenn. 41> novmal courss ig

- Contd wap. 2
ooTe *

(\ngort— gj c




o S ; by
that an enquiry is ordor to ascertaln truth of the 4
sllegations, but in my case without holding any enquiry
or evidence on record agrinst ms, I'whs aviprded the |
punishment of break in sorvice, I may point out that I
Was 111 on 7.,5,90 for which I have evidentlary prool,
But this was not gt all considorad ond iy ¢opointing
authority in ovder to crcat terror grong other staff umade

ma a scape-roat and ch%ose to punish ws sventhough I “fas

J

inmocent,

4, That a sinilar letter of even humbsr dated 21;5;96

']
Vas also served on me on identlcal kllogations and thet
too was'replied by me again pleading ny intagrity and

dediecation, denying all ths allqgatians,'

S, That as 1f this harrassm&nt,vas not surficleat,
I u;g,most arbitrarlly and vithout any cupsneies of
services, directad tn revort to illahabad on permanent
transfar, vhich clearly is by way of pimishment, vids
DCDA Luclrov order No Al/I/1004/iko dated 5,6,90 and my
RAO has shoWn extra-orditiary prouptness In relleving me
on 5,6,90 itsolf, |

6, That both these orders sre 1Neogul, dnvarrmted
and against the provisions of lav and are liable to be
fquashad as 1t amownts to puaistment without any enquiry

or chame to defend,

7. That upart from the above, I anm a permuont
resident of Meerut and have congtantly been praying for
voluntary transfer to lMeerut, T have very old parents md
nmy only yownger brother wio vz lesilag uitcr themy a.cd
in april last year, Swmding e further suay from my

home towi tell a let alsut the Intentloas of wmy appo.nting

C.TC |
@c S\’\/O\/\ ngi‘ |

contd 3
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. < 3“ ) k
b
autht=1ty, ‘ §><g |

8, .- That this appeal 1s belng f1lad against the

_ 1
' : pmishment under the mandatory provisicas, As tra‘zs{-:
1a

fer is a consequentlal pwmishment, 4t {s prayed/till

the appeal is decldod, the appeilate autlority may

. | be pleased to stay tho same,

9.,  That I an confident that the appellate authority
Will lock into the case Judielally, vith open mind,

and shall decide it in a Just &né wnblagsad manney, }I
till
mpy emphusis that/xy tho appeal agalnst the pun:l;..u

ment 1s nending, the move Wwill bs sgaingt lav and
 therefors the appellate authdﬁ'ﬂ.ty uill bo T Juss

e e e -
3

in staying 1t.

That in view of the aliove I pray that ths

»

appeal be allowed ard thks lmpwined punishment and

the transtferx be set aside and quashed,

C e

Thanking you,

Lucknow

k\Q\& O R HOLALE

Dated 1 \c sun 902

) 7 CGDA
C- T ‘ . WJ5/ /f/oe/c
[\(‘\// /7 /. /f/"a/m

N Pelld // ¢

~— . -Z/ 4
,‘17“/ VI AU e R & S -a,vx.:// "‘-"v/a_ 1 f%ﬂ»wi -e~://

T . Q . 2/{/“’[/1"\

e T-C M B
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3 Tatr~, ascd atoot 44 years, s/o Sri

.‘-’ - ~

do hereby solermly affirz anc statoc on oath as under
1, That the Cenorert is the apnplicant in the

atove anplication gnd is fully conservant wita the

fzcts of the case,
That the Ceroncut is a ! Group C ! employee

the C.Jod Lucimovy

oo,

2o
ard his appointings authority is
vide Govt, of Iulia notificatien; copy of vwhich is
'17 to this affidavit,

51
service avarded to the

I ' - .
30 Tihat the break in

denonent vide imusel ordoers contained in ann '4!
an? ann 17! to rmain a-n~lication, is by Oy C2L wuckxnov
rity and not cometent

T e gy msrdly
7 Eu QC).. -

vaich is only Aiscinilinary

authority within the =meeniti; o RQHl?llXﬁL~
L /

relmov
e .
Jeronent

Jated ::Zé?Jun co

t nanec abtove do hereby verify
=g 2 %o 3 of this affidavit as trus
ard verified at Civil

iced

3 dey of 2wt 90,

>
-/

Jeronant

the corntents of

yoﬂn ovledze, 3
ts Luclcov, thia 2

AR
A



NOSTRY OF DEFENCE (FIMANCE)

. . N ‘P Y PIQN : :

¢ - SeBaOcooescceese In exeroise of the powers oonferred by sub-zulel(2)of Tule o Cleuso(b)of Sub-rule(2) of rule 92
anl subezule (1) of rule 24, Tesd with xule 33 of the Central Civil Sorvice (Plassification, Contsol and Appoal)
gﬂhmoNWmm and in supersesaion of Notification of the GCove mmord of India kn tho Ministry of Fimanco(Defenco

Dy Noe§+R.0.629 dated tho 26th Febxuary, 1957, in eo far as it mle to Cooup 'C* ard Croup'™ ! poats covered

under the haeding ‘Dofence Accounts Departuont’, tho Prosidont horehy makas

1o Short title and Commencementt~ (1) This/ovrdor cay b ocallec MR >uvo»:»w:m Authority, Disciplimry Authsrity and

tho following oxdor, namclys=-

Appollatc Authority for Group'C' and Group *D' posts in the Doforwo Accounts

LDapartmont Oxder,1966.

@} it ahall come imto force on the date pf its prilication in tho Ofriclal Gazottne

2. Specifying of sutboxf¢ios 3= Jn respece of the posts in the Geioml Coptral sarvice Group 'C’ wud Quxkexy °
Gencral Central lorvice, Group'D® sp2 pd in coluun 1 of rarts II amd IXI
"~ of the Schedule to this ordor, the nuthority specifiod in coluuan 2 shnll boe tho
- appolnting authority and guthoritios specified in colurss 3 amd 5 shall bc tho
disciplinary authority ard tho appellate thorily, raspoctivoly tn reaxd to th::
penaltiec agpecified in coluun 4.

e.‘.aﬁg.-.DO'ﬁf-.'Q-G'Ol-.-0-.'0’0'.-".-0'0'.-.‘.'.'.-.‘.'.'.'.'.-.‘C'.’.L.-.’.'I.o...0'."-.-0'.'.-0.1".!. e T e ™ o™ e ™"

'Y ' . ° v -
4" Dascription 4ppointire Authoxdty compmetunt tn iupose enalticc and e Appollate
of poste. authozdty. . . pemaitios vhich it wy ioposo (With mforonas ’ eratiard e
I, * 2 3s . . A2, U 1
211 pogts . Controller of Contolled of Dofenco Accounts - 811 | Contzollor Gencaml of
’ . Dofonco Aocounts. T Dafonce Acoourts.

%Joint Contrallo¥ of Bofenco i .
Aococoun y - :
—. o mmvs% moﬁww.ww@n of Defonso  §. (4) 6 (tv) Controller af Dafenco
YA .. Aoccounts or ‘ AR Acccunta.

2 Aggistant Contradler of Bafonsc

. - epf
=" M
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TR TEUVELE GETTTL ATM, TRTRUMAL,

CT:CUIT RErCH, LUCKNOM

& q),f)‘l":q.:;:-'r I Applicant
'T‘"&:L!s

Tz~ of ILfa G uicrs = « = = Regpwnderhg

s 2. -

BEOT P

»

Thot the eiove naced veliticer/applicant

mesh wasocebivlly (tays thol thie Ton'ble Tribunal

ray Lipdiy fiqoise Ve presert petition gs nob prasseds

L=

( & ¢ kaira )
Lo Tme | Applicant
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‘nthe Central Administrative Tribunal Allahabad.

NO oo, A of 1980....
& W ............................ eeiees Petitioners

Appelant
Applicant

..............

VERSUS

Respondent
Opposit Party

in the above matter hereby appeint and retain

SHRI KRISHNA CHANDRA SINHA, Advocate High Court

to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend
the same in all interjocutory or miscellaneous proceedings connected with rhe same or with
any decree or order passed therein, appeals and or other proceedings there from and also in
proceedings for review of judgment and for leave to appeal to Supreme Court and to obtain
return of any documents filed therein, or receive any money which may be payable to me/us.

2. I/We further authorise hlm to appomnt and instruct any other legal practitioner

authorising him to exercise the powers and authorities hereby conferred upon the Advocate

whenever he may think fit to do so.

3. I/We héreby authorised him/them on my/our behalf to enter into a compromise in the
above matter, to ¢xecute any decree order therein, to appeal from any decreeforder therein
and to appeal, to act, and to plead in such appeal or in any appeal preferred by any other
party from any decree/order therein.

4. I/We agree that if/we fail to pay the fees agreed upon or to give due instruction at
all stages he/they is are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such are paid.

5. And I/we, the understand do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the matter as my own acts, as if done by mefus to all

intents and purposes.

Executed by me/us this day of 19 at

by w
| fL—e— (W)

Signature }bw

Executant/s are personally known to me he has/they have/signed before me

Satisfied as to the identity of executant/s signature/s.
( where the executant/s isjare illiterate blind or unaquainted with the language of

vakalat )
Certified that the content were explamed to the executant/s in my presence

the language known to him/them who appear/s perfectly to

understand the same and has/have signed in my presence.
Accepted

. CTSINHA
Advocate
High Court, Allahabad
Counsel for Applieant/Respondents
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